o R

mesbrpmLn e Sm—

K Cml

|

imt K XL

l.-
mnkby

DETCIE e

B,

iLye

r g identified by

4 onv

'T""
L

]

|

SIRLS
i

=1
-II.

3%

e

1E THON BLE\CHATRMA
BIHAR LEGISLATYE ASSEMBLY ,
PATNA.

ECLARATION BY KRISHNA KUMAR .MEMBER OF 15" BIHAR
LEGISLATIVE ASSEMBLY _FROM 120,AMNOUR GENERAL
ASSEMBLY CONSTITUENCY ,DISTRICT- SARAN ABOUT THE
ASSETS AND LIABILITIES (MOVABLE AND IMMOVABLE ) OF
HIMSELF .SPOUSE AND DEPENDANTS UNDER SECTION -T5A
OF THE REPRESENTATION OF THE PEOPLES ACT, 1951.

I, Krishna Kumar ,son of Sri Lakshimi Narayan Singh , aged about -
35 years, resident of village- Banauta Mathia , P.O. Maker s P.S.
Parsa , Distriet — Saran at Chapra ,do hereby solemnly affirm and state
on path as under :-

(1) Details of PAN and status of filing of Income Tax Heturn :

Sl. No. | Names Permanent The financial | Total income
Account year for | shown in
Number(PAN ) | which  the | Income Tax
last Income | Return { in
Tax Return | Rupees)
has been
! filed
1. Self Krishna | BLTPK3585P | 2010-11 2,50,000/-
Kumar
& Spouse Sabita | ATVPD4900C | 2010-11 2,00,000/-
Devi
3. Dependant -1 NIL NIL NIL
4. Dependant -2 NIL NIL NIL
| 5. Dependant -3 | NIL NIL NIL

: (2) The following case(s) is/are pending against me in which cognizance
has been taken by the court :-

Offence Description
The details of cases where | (1) Parsa P.S. Case No.09/2007
the District — Saran (Bihar ) U/Ss

court has taken cognizance , | 147,148,323/149,504/149,353/149,
'Sections of the Act and | forming unlawful Assembly with




description of the offence for
which cognizance taken ;

(b)

Arms obstructing discharge of |
public duties

(2) Sonepur P.5. Case
No212/2009,District -  Saran
(Bihar ) , U/Ss 379,201, 120(B)
LP.C., committing theft after
making conspiracy and
concealment of evidence

{(3) Parsa P.S. Case No.0R of 2003
, District -Saran (Bihar ) ,U/Ss
307,149,379,148,332, 387 of the
LP.C. , committing theft and
attempt to murder

(4) Dariyapur P.S. Case No. 98 of
2009 ,District — Saran ( Bihar)
U/Ss 143,149, 504, 506 of the
LP.C. for committing theft and
criminal intimidation

Name of the court , Case No.
and date of order taking
cognizance

(1) (a) Sri V.P. Tiwary , Judicial
Magistrate 1* Class , Saran at
Chapra

(b)Parsa P.S. Case No.9/2007
(c) Date of the order taking
cognizance -10.07.2007,

(2) (a) Sri Rajiv Kumar , J.M. 1*
Class, Saran at Chapra
(b) Sonepur P.S. Case No.
212/2009

(c) Date of the order taking
cognizance -07.10.2009,
{3) (a) Chief Judicial Magistrate ,
Saran at Chapra
(b)Parsa P.S. Case No.8/2003
(¢) Date of the order taking
cognizance 20.06.2003

(4) (a) Chief Judicial Magistrate ,

Saran at Chapra
(b) Dariyapur P.5. Case
No.98/2009
{c) Date of the order taking
cognizance -01.09.2010.




(c) Details of Appeal(s) /|NIL
. Application (s) for revision (if
| any ) filed against the above
| order(s) ,

(3) Cases in which I have been convicted by a court of law (other those
referred to in Form 26 ) :

(a) The details of cases, Sections of the | NIL

Act and description of the offence for
which convicted :

(b) Name of the Court(s) , Case No. and | NIL
Date(s) of order(s)
() Punishment imposed NIL =

(4) That I give here in below the details of the assets (immovable ,

movable , bank , balance etc.) of mysell , my spouse and all

dependents:-

A. DETAILS OF MOVABLE ASSETS :

(Note :

1. Assents in joint name indicating the extent of joint ownership will also
have to be given

2. In case of deposit /investment ,the details including Account Number
JFirst Date of Deposit, the Scheme . Name of Bank / Institution and
Branch are be given

3. Value of Bonds / Shares /Debentures as per the latest marker value in
Stock- Ex-change in respect of listed companies and as per books in the
case of non listed companies should be given.

4. Dependant , here means a person substantially dependents on the income
of the candidate.

5. Details including amount is to be given separately in respect of each
investment ).

SI | Deseription | Self Spouse(s | Depen Depen Depen | Depen

Mo ) dani-1 dent-2 Hml'ﬁ T‘::i-‘
i Golu Roshan | Mani ¥

'?-t:';h Wi Katiiai Kumari | Kumarl

(i} | Cash in hand | 75,000/- 45,000/~ | NIL NIL NIL | NIL

{ii) | Details of | (a) State | NIL NIL NIL NIL | NIL
Deposits  in | Bank of India
Bank ADB  Parsa
accounts Branch ASC

LeRe., Tom :4;3543434544
Deposits  and
all other types Rs. 1407/-

| (b) Saran
of Deposits %At

including Giealn Bank




saving A/C No.1534
accounts ), s, 1,489/
H % (c) State
m;; s Bank of India
Institutions gﬂ:ch P;T;?
Mon l':}-anking No.
Finpngial 31452390175
Companies | Rs.1,496/-
and
Cooperative
Societies and
the amount in
each such
|| deposit
(iii) | Details of | NIL NIL NIL MIL MIL NIL
investment in
Bonds,
Debentures [
Shares  and
units in
companics
Mutual
Funds and
others and the
amount
{iv) | Details of | L.LC. MIL NIL MIL MIL MIL
investment in | Policy No.
NS5 , Postal
Savings . | Rs.2,00,000/
Insurance
Policies and
investment in
any Financial
Instrument in
Post  Office
or  Insurance
Company and
the amount
{v) | Personal loans MIL NIL MIL NIL NIL WIL
fadvance
given 1o any
person ar
: entity
| including
b
\ firm ,
) | Company
| Trust e, and
¥ other
receivables
from dehtors




[ and the
amaount
(vi) | Motor (=) Bajaj | NIL NIL NIL NIL NIL
Vehicles Pulsar
{Adrerafls M{;Eum}rulc
Machts /Ships | F-5521
{ details of | Model-2008
Make | (b)  Bajaj
chiﬂmﬁ'ﬂ“ DiSDﬂ"l’E‘['j"
No. ete. Year | Motorcycle
of purchase | Reg.
and amount )} | No.BRO6L-
2175 Model
2006
(vii} | Jewellery o | Gold-40gm | Gold- MIL MIL MNIL NIL
bullion and | Rs. 72,000/~ | 250gm
valuable Value
thing ( give 5,00,000/
details of Silver |
weight  and ke
value ) 38,000/-
{viii}) | Any other | NIL NIL MIL MIL NIL NIL
assets such as
value of
Claims
/interest
(ix) | Gross Total | 1,51 482/ 583,000/ | NIL NIL NIL NIL
value
B. DETAILS OF IMMOVABLE ASSETS
( Note :1.Properties in joint ownership indicating the extent of joint
ownership will also have to be indicated
2. Each land or building or apartment should be mentioned
separately in this format =
1. ipti s | Depen Depen Depen pen
E‘;\I.ig RO s ?Pﬂm( dant-1 dent=2 :‘Hﬂﬁ jmifl""
Savita Golu Rnshen :K::url Ig:nlri
Devi Kumar | Kumar
(i) (Ayagricultural | (A)Micapur NIL MIL MIL NIL MIL
land P.S. Parsa
Laocation (s) Saran
Sul
N-mrm 50,158,168,171,

205,217,

223,246,252,
354295317,
1220 1226,
1243, 1246,
1252, 1264,
1266, 1271

(287, 1290,




1297, 1337,
1344, 298, 2635,
181, 176, 238
244, 256, 267,
1588 ,12;:2
1302, 1307,
1224, 1234,
1241, 1247,
1239, 1240, 82,
£5, 1308, 1317,
160, 226, 241,
242, 243
Area { Tatsl | 13 Bigha 19 | NIL MIL MIL MIL MIL
miEasurenent Katha 5§ Dhur
in acres )
Whether Yes NIL NIL MIL NIL | NIL
inherited
property { Yes
or N
Date of | NA MIL NIL MNIL NIL MIL
purchase {in
case  of  sell
wequired
[rroperty )
Cost of land { | NA NIL NIL MIL NIL NIL
im case  of
purchase } al
the time of
purchase .
Any investment | NTL. NIL NIL NIL NIL NIL
on  the land by
way of
development
Jconstruction
ele.
Approsimate Rs.25,00,000/- | MNIL NIL NIL NMIL NIL
Current market
vilae
{f::al'iﬂltﬂﬂi Chetan Parsa , | NIL NIL NIL NIL MIL
Location 65 P.5. Parsa
Survey 44,108 87, 53,
Number(s) 54,55, 142 ,143,
328, 181, 182
Area ( Total | 14 Bigha 16 | NIL NIL NIL NIL | NIL
measurement | Karha |§ Dhur
in mcres §
‘Whether Yes MIL MIL NIL MIL NIL
inherited
property [ Yes
or MNoj
Drate of | NA NIL NIL NIL MIL NIL
purchase {in
case of  sell
neguired
property |
Cost of Innd { | NA NIL NIL NIL NIL NIL

in case  of




purchase ) at
the time of
purchase .
Any investment | NIL MIL NIL NIL NIL NIL
on  the land by
way of
development
Jchnstruction
elc.
Approsimate Rs. 50,00,000/ | NIL NIL NIL NIL NIL
Current market
valug
(C)Agricultural | 1/3™ share in [ NIL NIL NIL NIL | NIL
land following village
Lacation (s} Banauta PS.
Parsa & Vill-
Banata Mukund
Survey 323531563144,
Mumben{s) 1158, 1159, 2091
JA8a1, 1333,
3138, 1061, 1127
128, 23199,
2411, To, G5, 6,
289,225
Area [ Toial |4 Bigha 3 |NIL MIL WIL NIL | NIL
measurement Katha § Dhur
in_scres )
Whether Yes MIL MIL MIL MIL NIL
imberited
property ( Yes
or No)
Date of [ NA NIL NIL NIL HIL |NIL
purchase {in
ense of self
acquired
property }
Cost of land (| NA MIL NIL NIL NWIL NWIL
im  emse of
purchuze ) at
the time of
purchase .
Any investment | NIL MIL MIL NIL MIL NIL
on  the land by
way of
development
Jconstruction
ele.
Approvimate | Rs.5,00,000/- | NIL NIL NIL NIL | NIL
Current market
- vitlue
O (DjAgricuttural | 173" share | NIL NIL MIL MIL | NIL
17| land Village-
\ Location (s) Mujauna &
] - Patti Muojaunn ,
4/ < [ Swrvey P.S, Parsa
7 [Trmtrta) 193, 206, 230,
r 167, 214, 216,




141, 217, 222,
289, 225
Area ( Total |2 Bigha 10 |NIL NIL NIL NIL | NIL
measurement | Katha 9 Dhur
in meres )
Whether Yes MIL NIL MIL WIL MNIL
inherited
property [ Yes
or M)
Date of | NA NIL NIL NIL NIL | NIL
purchase {in
case of sl
nequired
property )
Cost of land { | NA NIL NIL NIL NIL | NIL
in  case of
purchase ) at
the time of
purchasze .
Any Investment | NIL NIL NIL NIL NIL | NIL
on  the land by
way af
development
Lonstruction
ele.
Approvimate | Rs.5,00,000- | NIL NIL NIL NIL | NIL
Corrent market
value
(i) | Non- NIL NIL NIL NIL NIL NIL
Agrieultural
land
Loeation ()
Survey
Mumber{s)
Aren ( Toml | NIL NIL NIL NIL NIL | NIL
measurement
in_ st )
Wiiihas NIL NIL NIL NIL NIL | NIL
imherited
property [ Yes
or Mo}
Date of | NIL NIL MIL NIL MIL NIL
purchase {in
case  of  self
weguired
property )
Cost of land ( | NIL NIL NIL NIL NIL | NIL
in case [
purchase ) atf
5 | the  time  of
L purchase .
T [ Any iavestment | NIL NIL NIL NIL NIL | NIL
| on the land by
1 way of
| development
¥ seonstruction
F efe.




Approximate
Current market
value

NIL

NIL

NIL

NIL

HIL

NMIL

(iif)

relal

Buildings
(Under

s ;
{including
apartments)
Loeation (s}
Survey
MNumberis)

Chetan Parsa |
P.S. Parsa
53,54,55

15 Katha 15
Dhur

Shakar
Dih
P.5.

NIL

NIL

NIL

NIL

Buili up Area (
Total
measurement
im sqg, L. )

3000 Sq. ft.

400
Sq.ft.

NIL

MIL

MIL

NIL

Whether
inbherited
property { Yes
or Na)

Yes

NO

NIL

NIL

NIL

NIL

Date of
purchase {im
case ol sell
nequired
property )

NA

2003-04

NIL

MIL

NIL

NIL

Cost of  land (
in  case of
purchase ) at
the time of
purchase .

NA

1,040,000/
(Approx)

NIL

NIL

NIL

NIL

Any investment
on the property
by way of
development
Jeonstroction
ete,

13,00,000/-

3,00,000/

NIL

NIL

MIL

NIL

Approximate
Current market
value

Rs.50,00,000/-

1, 00 (R

NIL

NIL

NIL

NIL

(iv)

esidential
Building {
ineluding
Apartments )
Locations

Survey
Number{s)

13 rd share
in village-
Banuta , P.5
Parsa

1264,1212

NIL

NIL

NIL

NIL

NIL

Area ( Total

in S )

5 Katha 15
Dhur

NIL

MIL

NIL

NIL

NIL

Built up Area |
Total
mensurement
in g It )

3500 Sq. i,

MNIL

NIL

NIL

NIL

NIL




1

Whether YES NIL NIL NIL NIL | NIL
inherited
property ( Yes
or Mao)
Date of [ NA MIL MIL NIL NIL NIL
purchase {in
case of =sell
acquired
property } ]
Cost of | NA MNIL NIL NIL NIL | NIL
property  ( in
case of parchase
§ mt the time of
| purchase .
Any investment | R 5 00,000/ | NIL MIL NIL MIL NIL
on the land by
way of
development
seonstruction
ele.
Approximate Rs. 700,000/~ | NIL MIL NIL NIL NIL
Current market
wvalue
Locations Mirzapur ,P.S. | NIL MNIL NIL NIL NIL
Parsa
Survey 241
Number{s)
Aren ( Total | |  Katha 18| NIL NIL NIL NIL | NIL
measurement in | Dhur
8. fL.)
Built up Area (| 3500 Sq. i NIL MIL NIL NIL | NIL
Tutal
mepsurement
in S L) T
Whether Yes NIL NIL NIL NIL MIL
Inherited
property { Yes
or Noj
[rate of | NA MIL WIL NIL NIL MIL
purchase {im
case  of  sell
nequired
property )
Cost of [ NA MNIL MIL NIL NIL NIL
property  ( in
case of purchase
) mt the tme of
L. | purchase .
Any investment | Rs.3,50,000- | NIL NIL NIL NIL |NIL
on the land by
Wiy of
development
Jennstruction
| ele.
Approximate | Rs.5,00,000/- | NIL NIL NIL NIL [ NIL




Current market

value

{v) | Others ( such as | NIL NIL NIL MNIL NIL NIL
interest in
property ) = :

(vi) | Total of | R 14700000/~ | 10,0000/ | NIL NIL NIL WIL

currenl market
value (i) to (v)
above

(5) I give here in below the details of my liabilities /over dues to public
financial institutions and government dues :-
( Note : Please give separate details of name of Bank , institution , entity

or individual and amount for each item)

Sl | Deseription | Self Spouse(s | Depen Depen Depen | Depen
No pt }po { dani=1 dent-2 :’mtlﬂ ;:::-4
i Golu Roshan - L]
?}1:; Kumar | Kumar el Rl
(i) | Loan or dues | SBI Parsa | NIL NIL | NIL NIL | NIL |
to Bank | KCC -NIL
/Financial SBl  Taraiya
ituti KCC-NIL
Name  of | KCC  Gramin
Bank of Fl|gank Banauta
Admotnt -NIL
outstanding
Mature of
Loan
Any other | NIL WIL NIL NIL NIL NIL
Liability
Grand  Total | NIL MNIL NIL NIL NIL | NIL
of liabilities
{ii) | Government | NIL NIL NIL NIL NIL |NIL
[hues @
Dues L0

s .+| departments




Dues to | NIL NIL NIL NIL NIL | NIL
departments

dealing  with

supply of

water

Dues to | NIL MIL NIL NIL NIL NIL
departments

dealing  with

supply al

electricity

Dues ta | NIL MIL NIL MNIL NIL NIL
departments

dealing  with

supply of

telephone!

mobiles

Dues 1o | NIL MIL NIL MNIL NIL NIL
departments

dealing  with

Government

transport

{including

aircrafis and

helicopters }

Income Tax | BLTPK3SESP | NIL MIL WIL NIL NIL
Dues NIL

Wealth  Tax | NIL MIL NIL MNIL NIL NIL
Dues

Service Tax | NIL NIL NIL NIL NIL | NIL
Dues

Municipal /| NIL NIL NIL MIL MNIL NIL
Property Tax

Dues

Sales Tax | NIL NIL MIL NIL NIL NIL

Dues




[ ] Amy other | NIL NIL NIL NIL NIL | NiL
ues

| Grand total of | NIL NIL NIL NIL NIL | NIL
all Govt. dues

L

(6) Details of profession or occupation

(a) Self

(b) Spouse

(7) My educational qualification is as under : Literate

(Give details of highest school / University education with full form of the
certificate /diploma / degree course )

(Name of School/ University and the year in which  the course was
completed )

(8). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE

I. | Nameofthe candidate Krishna Kumar

2. Full Postal address Resident of village- Banaura
Mathia , P.O. Maker , P.S.
Parsa ,District — Saran at

Chapra
3. Number and Name of the|120 , Amnour General
constituency and State Assembly Constituency

3. Name of the Political party which set | Janta Dal United
up the candidate ( otherwise write
‘independent”)

4. (a) Number of cases in which NIL
conviction order passed ( other than
those referred to in Form 26 )

(b) Total number of pending cases | 4
where the court(s) have taken
cognizance

PAN of Year for which | Total Income
last Income Tax | Shown
Return filed
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(a) Candidate BLTPK3585P |2010-11 2,50,000/-
(b) Spouse  ATVPD4900C 2010-11 2,00,000/-
(¢) Dependents Not Obtained | NA NIL
6. Details of Asseis and Liabilities in rupees
Sl | Deseription | Self Spouse{s | Depen Depen Depen | Depen
Mo ) dant-1 dent-2 :“t|;3 :;::1-4
i Golu Rashan AN | o2
ﬁ::li“ S Hmmiar Kumari | Kumard
A Movahle Rs,75,000/- 5133,{]“1:” MIL NIL NIL NIL
Asset
( Total
value )
B Immovahble | Hs 14700000/ NIL MIL NIL MIL MIL
Asset
{i)Purchase Purchase Price | Purchase | NIL NIL NIL NIL
Price and | =NIL Price -
Development | Development | 1,00,000/
cost of | Cost - | Develop
Immovable 15,00,000/- ment
Property { Cost -
Total value ) 3.00,000/ |
{ii}JApproxima
te Current
Market price
of  Asset (
Total value )
T Liabilities NIL NIL MIL NIL MIL NIL
{)Governmen | NIL NIL NIL MIL MIL MIL
t dues { Total
1
(i) Loans | NIL NIL NIL NIL NIL | NIL |
from Bank . I
Financial
Institution
and other
*| Total )
Ll
| 8. |Highest educational qualification : J




k5

(Give details of school / University education with full form of the
| certificate /diploma / degree course )
{(Name of School/ University and the year in which the course was com

VERIFICATION

I, the deponent above named .do hereby verify and declare that the
contents of this affidavit are true and correct to the best of my knowledge
and belief , no part of it is false and nothing material has been concealed

there from . | further declare that

(a) there is no case of conviction or pending case against me other than
those mentioned in items 2 and 3 above

(b) I, my spouse ,or my dependents do not have any asset or liability other

than those mentioned in items 4 and 5 above

Verified at : this the dayof December ,2011.

DEPONENT .
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